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Cimmercial Complex, 

S 	 Indiranagér, 
8angalore-560 338. 
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SUBJECT:- forwarding of CODIBS of the Order passed by 

the Central Admjnjstrptive Tribunal,Bangelore 5ench 
ngalore, 

Please find enclosed hereujth a copy of the ORDER! 

b •thisTribunal in the above said 

J  E LIT UTY RESTRA ) 1 	 JUDICIAL BRANCHES, 



BEFORE THE CENTRAL ADMINISTRATIvE TRIBUNAL 

BANGALORE BENCH $ BANGALORE 

DATED THIS THE 20TH DAY OF AUGLST, 1993. 

PRESENT 

HON'BLE SHRI V. RArIAKRISHNAN 	•. 	MEMBER (A) 

HON'BLE SHRI A.N. VUJ)ANARADHYA 	.. 	MEMBER (3) 

APPLICATION No.167/93,  

u.k. Anandakumar, 
S/o.M.o. Krishnappa, 
Axle Unit Operator Cr.II, 
Wheel & Axle Plant Shop, 
Wheel & Axle Plant, Yalahanka, 
Bangalore-54. ... 	Applicant 

(Shri H.S. )ois .. Advocate) 

Ilk 

/ 
04 

Vs. 

The General Manager (Personnel Branch), 
Wheel & Axle Plant, Yelahanka, 
Bangalor 8-64. 

The Chief Mechanical Engineer (A), 
Wheel & Axle Plant, Yelahanka, 
Bangalore-64. 

The Assistant Personnel Manager, 
Wheel & Axle Plant, Yelahanka, 
Bangalora-64. 	 •.• Respondents 

(Shri A.N.Venugopal .. Advocate) 

This application, having come up before this Tribunal 

today for admission, Hon'ble Shri V. Ramakrishnan, Member (A), 

made the following * 

ORDER 

We have heard Shri Jois, the learned counsel for the 

applicant as also Shri A.N.Venugopal, the learned standing 

counsel for the Railways. The applicant has been reNOved from 

service by the orders of the Disciplinary Authority as at Annex-

ure A4 dated 10.6.1992 against which he preferred an appeal on 

16.9.1992 at Annexure AS. The appeal Was dismissed by the 

Appellate Authority by its order dated 13.11.1992 as at Annexure A6. 



-2— 
	 S 

	

2 • 	It is seen the applicant has not filed the Revision 

Petition as provided under Rule 25 of the Railway Servants 

(Disciplinary and Appeal) Ruls. This Tribial has held in a 

number of similar cases that the right to file a Revision Petition 

is also in the nature of a statutory right and this should be 

exhausted beforethe applicant moves the Tribunal for relief 

In consgnance with the decisions referred to above, the learned 

counsel for the applicant submits that the applicant will now 

file a Revision Petition befre the competent authority. We 

agree to this submission and if the applicant files a Revision 

Petition within one month from the date of this order, the 

Respondent-Railways should dispose off the same within three 

months from the date of reôeipt of the same without taking the 

plea of limitation. Shri Jois submits that in case the applicant 

is still aggrioved after the Revisional Authoritya decision, he 

may be granted liberty to approach the Tribunal again. We agree. 

	

3. 	With this observation, the matter is finally disposed 

off with no order as to cos a. 

MEMBER (3) 
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